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[Shri S. D. Misra.] fore, in the present Bill
in clause 2, the provision has been made: —

"Notwithstanding anything contained in
this section, where a scheme under sub-
section (2) includes any proposal regarding
the transfer ot the assets and liabilities of
any co-operative society to any other
existing co-operative satiety referred to in
clause (b) thereof, the scheme shall not be
binding on that existing society or the
shareholders and creditors thereof, unless
the proposal regarding such transfer is
accepted by the existing society by a
resolution passed by a majority of the
members present at a meeting of its general
body.".

Therefore, the present clause is not at all

inconsistent with the provisions -oontained in

the Act.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the Multi-

unit Co-operative Societies Act, 1942, as

passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall n*w
take up the clause by clause consideration of
the Bill. There are no amendments.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. D. MISRA: Madam, I move:

"That the Bill be passed."

The question was put and the motion was
adopted.

THE WORKING JOURNALISTS
(AMENDMENT) BILL, 1962

THE DEPUTY MINISTER IN THE
MINISTRY ofF LABOUR aAND EM-
PLOYMENT AND FOR PLANNING (SHrI C.
R. PATTABHI RAMAN): Madam, I beg to move:

"That the Bill further to amend the
Working Journalists (Conditions of Service)
and Miscellaneous Provisions Act, 1955
and the Working Journalists (Fixation of
Rates of Wages) Act, 1958, as passed by
the Lok Sabha, be taken, into considera-
tion."

The House will recall that in 1958 the
Supreme Court, in their judgment in the case of
Express Newspapers versus Union of India,
struck down section 5(l)(ai)'(iii) of the
Working Journalists (Conditions of Service)
and Miscellaneous Provisions Act, 1955, on
the ground that it had violated the Fundamental
Rights under the Constitution. This section
provided for payment of gratuity to a working
journalist on voluntary resignation after
rendering a continuous service of three years.
Since then. Government has been considering
various proposals to amend the 1955;Act as
well as the 1958 Act. The Statement of Objects
and Reasons and the Notes on Clauses attached
to the Bill give a brief background to these
proposals. We have had the benefit of consul-
tation with representatives of employers in the
newspaper industry and the working journalists
on most of the provisions in the Bill and it was
possible to achieve understanding on some of
the issues involved. Here I will confine myself
only to a few provisions in the Bill.

One of the most important provisions
included in the Bill relates to the payment of
gratuity on voluntary resignation and on
grounds of conscience. As referred to earlier,
the Supreme Court had declared the provision
relating to gratuity on volun-
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tary resignation as ultra vires the Constitution
of India. They observed that as gratuity was a
reward for good, efficient and faithful service
rendered for a considerable period, there was
no justification for awarding the same when
an employee voluntarily resigned and brought
about a termination of service, except in
exceptional ~ circumstances.  The  two
exceptional circumstances indicated by the
Supreme Court were, firstly, the operation of
what was termed as the "conscience clause"
and, secondly, where the employee had been
in continuous service of the employer for a
sufficiently long period. Actually they have
used the words "sufficiently long period'.

So far as the grounds of conscience are
concerned, the Supreme Court reierred to the
practice prevalent in certain countries. The
ground of conscience is peculiar to the
profession of journalism, and there is a
possibility that on genuine grounds of
difference of opinion on vital matters, a
certain amount of embarrassment may be
caused by the continuance of a working
journalist under an employer. A provision for
resignation in such circumstances without loss
of gratuity earned by the journalists would
appear to be justified and would provide a
certain amount of sense of security in service.
Gratuity under the original provisions of the
Act becomes payable only after three years'
service. It has, therefore, been provided that if
after rendering the first three years of service,
a working journalist voluntarily resigns on
grounds of conscience, be should be eligible
for the normal gratuity admissible under the
Act. As there is a possibility of a claim for
gratuity on resignation on grounds of
conscience being contested by the man.
agement, it is proposed to treat it as an
industrial dispute and to afford the normal
facilities available for resolving such disputes.
The claims of a working journalist will,
therefore, have to be taken up as a dispute by a
union with the industrial relations machinery
after mutual negotiation?: have failed, and if
the Conciliation Officer is unable to bring
about a
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settlement, the appropriate Government
would consider the merits of the case and
refer it for adjudication. It is felt that this
would afford sufficient protection to the
employers against frivolous claims being
raised.

So far as resignation after a long period of
service is concerned, the position is that the
Supreme Court themselves have in another
judgment upheld certain gratuity schemes
awarded by industrial tribunals providing for
gratuity on voluntary resignation after ten
years of service. The hon. Members would be
interested to know that that case was decided
in 1961. The case is reported in Labour Law
Journal, Volume I, 1961, at page 513. I shall
just read from the headnote to the judgment of
the hon. Justice Gajendragadkar:

contention
said judg

"Negativing  the  said
the Court held that the
ment "

that is, the Express Newspaper judgment,

"never intended to lay down a rule of
universal application in regard to all
gratuity schemes. Hence it could not be
made the basis of an attack against a
gratuity scheme where instead of fifteen
years, ten years' minimum service is
prescribed to enable an employee to claim
gratuity at the rate determined if he resigns
after ten years' service."

That is the position so far as the Supreme
Court decision is concerned. This period
appears to be fair and reasonable and has been
accepted as a basis for the proposal in this
Bill. It is proposed to give effect to this
provision from 1st July, 1961, that is to say,
this Bill will have retrospective effect as and
from the 1st July, 1961.

Another clause on which there was a
difference of opinion among the employers
and working journalists relates to a provision
which stipulates that where a person
committing art offence is a company or other
body-
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[Shri C. R. Pattabhi Raman.]

corporate or an association of persons, | etc.,
every director, manager, secretary, agent or
other officer concerned with the management
shall, unless he proves that t?he offence was
committed without his knowledge or eon-sent
be deemed to be guilty of such an offence.
This provision is based on a similar provision,
already existing in section 32 of the Industrial
Disputes Act and is on the general pattern re-
lating to offences by companies, which find a
place in many other Acts.

It is also proposed to provide for the
constitution of wage boards from time to
time for the purposes of a review of the
wage structure of the working journalists.
The Rill provides for a wage board
consisting of two persons each, representing
the employers and working journalists and
three independent persons, one of whom is
to be appointed as chairman. This is on the
pattern of the wage boards so far appointed
by Government in different industries on ;a
non-statutory basis. Most of these boards
have been able to submit unanimous reports
and our experience so far has been that it
would be advantageous to have two more
independent members. In the U.K. also,
where wage boards have been in existence
for a number of decades, such independent
members are appointed to help (he
representatives of employers and workers. A
provision, has also been made in the Bill to
enable the wage board to make
recommendation for interim relief.

As no provision had been made in the
original Acts for the appointment of
inspection staff for looking after the
implementation! of the provisions of the
Working Journalists Acts, the lacuna is
being remedied so that the State
Governments can appoint inspectors and
also require the newspaper establishments to
maintain registers, muster rolls and other
records «tc.
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Another point, on which [  would like to
say something, relates to the exclusion  of
Government servants from the operation of
the  Working Journalists Act.  There are
periodicals published by Central and State
Governments which bring them  within the
definition of a "newspaper" for th« purposes of
these Acts. The persons employed in
connection with the preparation of these
periodicals are Government servants enjoyinig
the benefits of all Government service rules.
The Government rules and regulations, taken as
a whole, offer  better terms and conditions to
these officers than those admissible under the
Acts. There is also administrative
inconvenience involved if during the course of
their service these working journalists are
transferred to other Government posts in which
they may not be doing journalists' work.
Exclusion of Government servants from the
provisions of the labour enactments, it may be
added, is not a new feature, not as if it is being
done for the first time now. The Industrial
Employment (Standing Orders) Act, 1946
excludes all persons governed by the
fundamental rules from the provisions
thereof. Similarly, the Industrial Disputes
Act provides for exclusion of  Government
servants from some of the provisions of that
Act. The Employees' State Insurance Act
also empowers Government to exempt any
factory or establishment belonging to
Government if the employees in such a factory
or establishment are in receipt ol benefits
substantially  similar  or superior to those
admissible under that  Act. There s,
therefore nothing unusual about the exclusioa
of Government employees from the
provisions of these two Working Journalists
Acts. I  may add here that since 1955,
when the Working Journalists Act came into
force, we have not had any request from the
working journalists employed in  Government
establishments that the provisions of the Act
should be applied to  then*. Their service
association concerned has also been
consulted and they hav« agreed to ttheir
exclusion from  th» purview of these Acts.
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As mentioned by me earlier, Government
have been considering some of these

proposals since 1958. It had, however, not
been possible to come up with a Bill earlier as
it was considered advisable to secure as wide
an. agreement between the employers and
working journalists as possible through
tripartite meetings. The State Governments
had also to be consulted. Such consultations
necessarily involved time. The general
elections which took place early this year also
intervened.

With these remarks, Madam, I commeid
the Bill for the consideration of the House.

The question was proposed.

THE DEPUTY CHAIRMAN: There are ten
speakers on the list given to me. Two and ,
half hours are allotted for this Bill. Therefore,
1 do hope that the Members who are going to
participate will accommodate each other as
far as the time is concerned.

SHri BHUPESH GUPTA (West Bengal):
Madam Deputy Chairman, I think we need
not be apprehensive of the time because we
have saved a lot of time on the preceding
Bills. This Bill has been necessitated, as we
have been told, by a judgment in the Indian
Express case. But I should like to say a few
things generally on the subject before I touch
on some clauses of the Bill.

Madam Deputy Chairman, as far as the
problems of the working journalists in the
Indian Press are concerned, we have the most
painful experience of getting things in driblets
and piecemeal. Many of the recommendations
of the Press Commission which came to us
and which we discussed here in this House
several years ago have not been implemented
yet despite the assurance of the Government
that steps would be taken to expeditiously
implement the major decisions of the Press
Commission. A lot of ndble sentiments had
been expressed here 'in this House and in the
other House about the recommendations, but
some important ones still remain unimple-
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merited. Yet, Madam Deputy Chairman, the
Press Commission has been one of the most
magnificent Commissions our country has
known. When it came out with a report which
was broad in its vision, objective in its
assessment and sympathetic in its approach,
many of us irrespective of party affiliations
welcomed the recommendations. Not that
with everything that the Press Commission
said we agreed, but it was expected that this
national unanimity on the recommendations
of the Press Commission would be fullly
appreciated by the Government and
reciprocated by comprehensive measures in
order to implement all of them or most °f
them at least; but this has not been done. The
legislation came, I think, In three or four
instalments, and we are now amending the
Working Journalists Act with a view to
overcoming certain difficulties that hafve
arisen as a result of the decisions of the
Supreme Court. And no doubt, we are taking
the opportunity to introduce certain other
new-things here—I have no quarrel with
that—in order to improve the entire scheme of
things.

Now, what I would like to say in this
connection is this. Let me start in the
beginning with the provision with regard to
gratuity and the grounds or terms under which
this will be available to working journalists.
Of course, if one has been in service for ten
years, he will be entitled to gratuity, no matter
on what grounds he resigns. Well, it can be
debated as to whether we should make it ten
years or less. But then, here we have got what
is called an objection from the point of view
of conscience and in such cases no one will
get gratuity unless he has bean in continuous
service for three years. That is to say, the
objection emanating from conscience should
be conditional upon how many years you
have served, irrespective of the merit of the
conscientious objection or objection on
grounds of conscience. Personally, I think that
this approach has to be considered by the
House whether it is right.
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I give you only a recent example of a very
well-known paper in Delhi. This is a secret I
am revealing to the House and I would not

[ RAJYA

lhave done so. had I not been absolutely
buttressed in my information. I refer to
'The Hindustan ~ Times' owned by the
Birlas. Hon. Members will have

noticed that during this emergency— in the
earlier period—in the  front page of "The
Hindustan Times" a box appeared containing
certain editorials or whatever you call them on
this border question, on this aggression
and so on, in the name of the editor, but not
signed. It had been appearing and
sometimes, | believe, not without the name.
Some  write-ups  were placed on the front
page in a box in order to emphasise what "The
Hindustan Times" thought would be right or
would be wrong in the context of the national
emergency. One  day there was a write-
up, the subject-matter of which was support
to Prime Minister Jawaharlal Nehru and
his leadership. It was a good thing perhaps in
that way. Th, ful] thing I do not know but the
subject-matter, if only for a change, was that
the leadership of Prime Minister Jawa'harlal
Nehru should be supported.  The thing was
got ready, itseems. Then before it could be
put in, I think one of the Birlas told the
management or the Editorial Board
concerned to cut that out. It was not to go.
And that was perhaps w*hy you did not see
any such thing appearing in "The
Hindustan Times" during the entire period,
from the time the emergency was promul-
gated up to now. I know that "The
Hindustan Times" may deny it. But I also
know that flhe Government authorities
know that it had happened. Well, MOW this is
how the Press barons, as we call them and as
many hon. Members call them, belhave,
and behave in times of national emergency.
Now, what are we to do in such a
situation?  Suppose a person serves in "The
Hindustan Times' for less than three years.
Suppose the person who wrote it said in
protest against the notion of the owner of
"The Hindustan Times" that he would like
to resign
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from the paper an grounds of conscience,
would he be entitled to gratuity if his service
was not for so long a period as three years?
Now, under the present Bill he would not be
entitled to any gratuity on that score
because it would be said that he had not served
for three years to qualify for gratuity. I
would like to ask the hon.  Minister, "How
are we to deal with a situation of this kind?" I
say this because the Indian Press today is
controlled by a few, handful of millionaires,
tbe Goenkas, the Birlas and tftie Jains, or the
Dalmia-Jain  group you can call it.  These
are the three main chains. Then we have got
the regional chains. For example, in
West Bengal we have got today Mr. Tushar
Kanti Ghosh controlling  two dailies and a
number of weeklies. Similarly, we have got
the Hindusthan Standard group controlling a
number of journals including two dailies. The
other day I had occasion to read out from the
weekly journals and dailies of West Bengal to
show what they had written with regard to the
Government, the Prime Minister and so on.
They certainly went against the feelings and
understanding of the overwhelming majority
of the people of the country and certainly
against all those who stand for partriotic
policies in our public life. Now, suppose
in such a situation the journalists take
exception to it and  object to this
national emergency being utilised for attacking
Prime Minister Nehru or any party or
things like that and they choose to resign.
They will not be entitled to gratuity even on
grounds of conscience, unless they have put in
full three years' service.

Therefore, it seems to me that according to
the existing arrangement, this business of
conscience, Madam Deputy Chairman, is
made somewhat contingent upon the period
of service. If it is a matter of conscience, it
should be unconditional. The question is for
the court and others to find out whether it
was dictated by conscience that he had to
resign. This is what I would like to know.
Suppose I joina newspaper today and  to-
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morrow I am called upon: to write something
in the national emergency which is patently,
manifestly against the national interest as
Parliament understands it and the country
understands it. Suppose I resign, I should be
entitled to all the benefits. It may be that I just
joined or it may be that I have put in two years
of service, I should be entitled to the gratuity
benefit. This is wUiat I would like to say in
this connection.

I say this thing because right-
minded journalists cannot but come
up  against  situations  where their
conscience  will  continue to  revolt
against the dictations, promptings,
mandates and orders of the Press

barons of the country. As far as
the Press barons are concerned,
they have their own conscience, it
is a peculiar type of conscience
which many of us do not share at
all, irrespective of party affiliations.
And we know what a mental afflic
tion the Press barons cause to the
working  jpurnalists of our country
when they are made to write things
in which they not only do not be
lieve but against which they have
serious  objections. Now  this  goes
on in our country. Falsehood,
slanders, lies, misrepresentations, distortions,
fabrications are a common practice with the
Press barons of our country and it is a matter
of great shame that they succeed sometimes in
associating some of our journalists with such
practices, because these journalists are
dependent for their bread on these Press
barons. Such things are happening.

Therefore, Madam Deputy Chairman, with
regard to this matter I have my reservations as
to how it should be done. What has been done
does not seem to be adequate. The working
journalists should be given . better protection as
far as the other things are concerned. I say this
whole thing is being conceived piecemeal.
Therefore it is wrong and faulty. It was time
that we broke up the concentration of
power in
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Press, the monopoly concentration in Press.
We should have broken it up. Then there
would have been less occasions for
conscientious objection on the part of the
journalists. On the one hand we want to
protect the working journalists in such matters;
on the other hand we are allowing the Press
barons to concentrate their power in this line
of industry, and develop, what has been rightly
called, the jute press. Well, I do not know what
other name can be given, but this is an
interesting press in India that we have
developed. In the first place, the concentration
here is much larger, it seems, and much more
sinister in some ways, it seems, than the
concentration in the United States of America
as the reports reveal. Five families or so
control perhaps five top papers and control the
bulk of the newspaper circulation today.
Public opinion is created by them in that
manner or is sought to be created in a manner
which suits them. When they like, they can
mislead the . public, and, well, when they like,
if they are good, they can also help the public
opinion to shape in the right direction. But
more often than not we find that these
newspapers misdirect public opinion, mislead
public opinion and come out with their
perverse and degrading interpretation of
things. Now, we have got them in Calcutta and
I can tell you that three or four leading papers
in Calcutta are writing day in and day out,
inciting violence and provoking people against
our party. Do not bring in politics at all here. I
would have objected to incitement against any
party, and we have seen how they sometimes
incite against the Congress Party. When it was
a question of Pakistan, these very papers came
out inciting public mind against the Congress
Party because Prime Minister Nehru's policy
with regard to Pakistan was one of friendship
and constructive approach. But this is what
they did not like, and frenzy was roused. In
1926, the "Anand Bazar Patrika" played a
prominent part in rousing
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communal passions, and. thereby built up its
circulation. In 1946 again, these two Bengali
papers—the "Ananda Bazar Patrika" and the
"Jugantar"— roused communal passions
against the Muslims. In 1950 again, these
papers built up circulation by rousing commu-
nal passions against the Muslims. In 1954,
these papers again came out rousing
communal passions against the Muslims and
attacked Prime Minister Nehru. In 1960, when
the developments took place in Assam, these
papers sought to rouse the Bengali sentiments
and so on against the Assamese people. This
is what we have seen of these papers. Now
you can see today if they are doing it, and they
are in line with what they have been doing all
along. And journalists can have conscientious
objection there and can decide to resign. Why
should not they resign and why should they
not get the benefits? Well, if they are in a
position to resign, they should be entitled to it.
And should they be denied the gratuity? I
should like to know.

[ RAJYA

Therefore, Madam Deputy Chairman, I say
that it is good, little mercies shown w the
working journalists. But the time has come for
completely breaking up the most sinister,
hideous monopoly concentration that has
taken place in the Press today. This should be
construed as part of the democratic battle in
our country. It cannot be that Indian
democracy will be safe for long if you allow
the Indian Press to be in the vicious grip of a
handful of millionaires who have no other
interests that way apart from the narrow
interests of their class, the interests of money,
the interests of aggrandisement in the social,
political and above all the economic life of the
country. Therefore I should like something to
be done. Again, why in the case of the Press
Trust of India was the change not brought
about? Diffusion of ownership was suggested.
It should have been done long ago. We should
have a better co-operative
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type of national Press agency, not the
ownership or control by the ss people who
control, what is called, the jute press in our
country. Now, these are matters of
importance, but nothing has been done.
Therefore I think this little protection will not
take us very far.

Then, with regard to this Wage Board, it is
good. But why should the employers and the
journalists have equal representation? Another
distinguished friend of ours in the other
House, who had been a journalist himself, and
comes from Mysore— whose name I do not
mention for reasons of embarrassments—
suggested that there should be three represen-
tatives from the journalists to two from the
employers. I think it was a good suggestion
and Government should have accepted that
suggestion. Why? It is in the interests of the
working journalists that you are making this
law. Why should the employers have equal
representation with them? You will say, "What
is the harm? After all they are equal; there is
equality." I say, two employers'
representatives and two  journalists'
Representatives make, between them, unequal
representation, because the employers are in a
far better position to exercise their influence
and weight, which is not open for the
journalists to exercise, and by all means the
measure involves the journalists and their
interests particularly. It is, therefore, they who
should have greater representation in this
matter. Suppose we set up a good institution
here, which is supposed to be democratic and
premier in outlook, and t<hen ;we say, "AH
right, let there be an equal number of Princes
with an equal number of commoners", will
you accept it? No. This is not equality at all.
We know they have greater influence at their
disposal to exert. This is what they do. There-
fore, that was a good suggestion which our
friend in the other House made, and I am
surprised that Government did not accept that
sugges-
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tion. I am all in favour of making it 3:2 as
between working journalists and employers.

At another place I find that there will be
three independent people in the Board, one of
whom shall be a Judge, may be a Judge of a
High Court or the Supreme Court, I do not
mind, but there should be a Judge since there
may be legal matters and so on. But who will
be the other two? There is no indication; that
the Government will decide. Do I take it that
the other two will be definitely on the side of
the working journalists and the common
people, public opinion, as we understand it. Or
will they be biassed in favour of the employing
classes? That is my fear. Well, you could have
said that there will be two members from
among the Member, of Parliament, if you
like— which we could have discussed here—
and we can elect them, if you like. There are
many Councils and Boards created by Acts of
Parliament where from both the Houses of
Parliament we send people. Why could we not
have done it here? If we can send the people
from here to the Courts of the Universities and
so on, Councils and so on, we could as well be
given the right to elect two people from
Parliament, one from this House and another
from that House, to go there. Not necessarily
the right type of men would have gone, but this
would have-given us an opportunity to make
selection and this would have been some thing
good from the point of view of public policy.
Now this even is not done. Therefore, I have
my apprehensions with regard to this matter of
the composition of the Wage Board. I make it
absolutely plain that Wage Boards should be
constituted, of the representatives of the
working journalists and other people who are
sympathetic to the cause of the working
people—1 am not saying working journalists,
but sympathetic to the cause of the working
people. I do not like, Madam Deputy
Chairman, institutions and boards to be set up
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in order to be packed through the backdoor by
people who ar, unsympathetic to the cause of
the working people and frustrate the good,
social objectives to be implemented. This is
my point.

THE DEPUTY CHAIRMAN: Please be
brief now.

SHrRI BHUPESH GUPTA: I am finishing.
We have got plenty of time.

THE DEPUTY CHAIRMAN: There are
plenty of speakers also.

SHrR1 BHUPESH GUPTA: Therefore, all
plenty.

SHrRi AKBAR ALI KHAN (Andhra
Pradesh): May I point out to the hon. friend
that out of these three, generally a Member of
Parliament and some independent members
are appointed?

SHrRI BHUPESH GUPTA 1 would like to
know where is the provision. Let the Minister
tell us at least that out of three, two shall be
from Members of Parliament, and by
consultation they will be appointed, if not by
election. Some such thing should be said.
Therefore, Mr. Akbar AH Khan, I am
prepared to accept this thing for the present if
an assurance was given of this kind. But it
should not be left vague.

Then, again, Madam, this Board should be
assigned the task of seeing to it that the wages
are increased. Cost of living is rising. In many
cases the wage scales are not implemented.
The price level is rising and I think that our
working journalists deserve a fair deal. This
fair deal should be given ungrudgingly by the
Parliament of the country. When [ say
working journalists, | have in mind many sub-
editors, reporters, and so on, and even editors
in some papers. With the exception of some
papers, working jouanlists are generally down
trodden. By and large, these newspaper
reporters and so on, the subeditors, their
correspondents and so on
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[Shri Bhupesh Gupta.] ar. suffering a lot.
They are the under-dogs of this newspaper
world. Yet it is on their talent industry, per-
severance, resourcefulness, that the
multimillionaire barons, press magnates, are
building up not only their enormous fortune
but also their tremendous political and
economic power. Madam Deputy Chairman, I
should not like the working journalists to be
treated in this manner by these people.

Finally, I should like to say a word about
the people working in the Government Press.
I am not convinced by the argument that they
should not be included within the provisions
of this Act. I think those, who are working in
the Government Press, are also journalists.
Many periodicals and other things come out
from there. They do the same type of work,
and if this Act is applicable in the case of
journalists, why it should not be applicable in
the case of the workmen in the Government
Press I do not simply understand.

SHrRI AKBAR ALI KHAN: They are
Government servants.

SHri BHUPESH GUPTA: As you know,
Madam, when the Factories Act. the Industrial
Disputes Act and so on and various other
things apply to the workers both in the public
sector and in the private sector, why in this
case those working in the Government Press
should be left out I cannot understand. I think
their demand is a very legitimate demand.
That is one thing.

Then, I would say that it should be
implemented. The Government says that they
are Government servants and they are better
placed, etc. I do not accept this argument. All
Government servants, I think, work about 6£
hours but the pressmen have to work 8 hours
a day. This is the position. That is to say, they
have to work longer hours than other Gov-
ernment servants. On that score they fli-o
entitled to better treatment and
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should be brought within the provisions of
this Bill.

Then, Madam, the Government sometimes
says that it is a job press. We do not accept
these things because from the Press many
journa's come out. Now with the public sector
developing and Government activities
developing, we see more and more journals
and periodicals coming out regularly—
quarterly, monthly, fortnightly and so on.
These men participate in the production and
printing of these things. Therefore, we cannot
say that this Press can be regarded as a job
press.

Madam, 2,500 workers work here in the
Government Press and they should be
undoubtedly given better treatment. We find
that 32 items are printed by the Government
Press here and many of them fall within the
same category. On that ground also why
should they be left out, I cannot understand.
Therefore, Madam Deputy Chairman, I
cannot accept the argument that they fall in a
different category— those working in
Government Press— and they should not be
covered by the working Journalists Act.
Specially these provisions that are there, they
should be available to them. As working men
in the journalistic line, anyhow they should be
covered. This is my suggestion.

Before I sit down, I again appeal to the
Government that it is good that they bring
forward even piecemeal measures. What is
needed today 13 that as far as journalists are
concerned, we want the completest possible
implementation if all the major decisions of
the Press Commission. We did not have the
Press Commission appointed to make a
recommendation over which we should sleep
and come out with certain piecemeal
measures only by way of a gesture. The whole
thing is an integrated whole. The whole Press
Commission recommendations, in different
chapters constitute a common theme of demo-
cratically organising the Indian press by
extending a fair deal to working
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journalists, by democratising the entire
system and so on by breaking up the
monopoly in the line of the press which has
played a vital part in the political, social and
economic life of the country. That is why my
submission is that the Government should
now review the matter. It should not delay
any more. And whatever has not been done
they should do. And in this connection what
we demand is—again [ repeat on this
occasion as on other occasions— the fullest
implementation of the major decisions of the
Press Commission including the decisions
that would realise the breaking up of the
monopoly, diffusion of the press and creation
of a news agency, not one, if necessary more
news agencies, instead of Goenka setting up
the Indian Express, giving them special
advantages in contravention of laws, rules and
regulations. This is what I would ask the
Government today.

Thank you, Madam Deputy Chairman, for
giving me the time. These are the only
occasions when we can speak on subjects
such as these.

SHRI P. N. SAPRU (Uttar Pradesh): The
first question that I would like to raise in
connection with this Bill is: Why is it that the
Press Council has not been constituted so far?
There is, I know, a Press Consultative Com-
mittee functioning at present. When Dr.
Keskar piloted the Press Council Bill in this
House, there was a general desire that the Bill
should be referred to a Select Committee. But
he thought that the matter .was so urgent that
it could brook no delay. Now, the Press
Council Bill was passed several years back
but it is not in operation as yet What has hap-
pened to it and what do the Government
propose to do with the formation of a Press
Council? Madam, P Councils were intended
to improve the standard of professional ethics
of our working journalists. I hope that was to
be on, of their objectives. But I am sorry that
no step has been taken so far to establish Press
Councils as
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recommended by the monumental report of
the Press Commission.

This Bill has been necessitated by a judgment
of the Supreme Court of 19 March, 1958 in
the "Indian Express" case. In that judgment
certain parts of the Act were declared invalid
because it was held that they contravened the
Fundamental Rights under article 19(1)(g) of
the Constitution. Now the Bill, as I read it,
does three things. In the first place, it makes
some provision for gratuities to those who
voluntarily resign after 10 years of service or
who voluntarily resign after 3 years of fervice
on grounds of conscience. These words
"grounds of conscience" are to be interpreted
by an Industrial Tribunal. I am all for a
conscience clause but I would like to know the
extend to which you will allow this conscience
clause to be operated upon. Would it be open
to a proof-reader or a sub-editor who has
nothing to do with the formulation of the
policy of a paper to say that he has objection
to the policy of the paper o, he has objection to
a particular leading a'-tkle in the paper and
that, therefore, his conscience, after a period
of 3 years, has been stirred up and he wants to
resign? If it is a matter of conscience with
him, that matter can arise a day after he joins
service. You cannot have stirrings of
conscience only after a limited period. I
would, therefore, suggest that the operat'or of
this conscience clause should be limited to
those who are in directional control of the
editorial policy of the paper. Those who are in
he position of proof-readers or who are in the
position of sufo-edHcrs shuuld not have
benefit of t'rs conscience clause. If this is
done, it would be possible to make the
provisions of this Bill applicable to
Government servants also, because I would
not like the provisions of this Bill to be made
applicable to Government servants and
Government servants io be allowed thereafter
to plead that they are opposed to certain
publications of Government which they have
to print
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[Shri P. N. Sapru.] or publish on grounds
of conscience. That will be introducing

a very dangerous principle in our
jurisprudence or in our laws.
SHRI AKBAR ALI KHAN: Then

conscience will become very elastic.

SHRI P. N. SAPRU: Ye,. The question of
conscience will have to be decided by the
Industrial Tribunal and I do not envy the job
of the Industrial Tribunal. It will not be an
easy matter for the Tribunal to decide whether
the objection raised is really of a concientious
character or is really of a frivolous character.

SHRI C. R. PATTABHI RAMAN: It may
interest the learned hon. Member to note that
the Press Commission on page 508 have stated
that go far as the proof-readers are concerned,
as a class they cannot be regarded as working
journalists, for there are proof readers in the
press also. They have excluded a number of
varieties. I had referred to it in the other
House. I did not take much time of the House
here with regard to categorisations.

SHRI P. N. SAPRU: Am I to understand that
this conscience clause refers only to editors or
leader writers or assistant editors or those who
are in directional control of the policy and that
sub-editors and proof-readers are excluded
from the operation of this clause?

SHri C. R. PATTABHI RAMAN: It refers
to everybody who can be described as a
working journalist.

SHRI P. N. SAPRU: The term "working
journalist” has been defined in a very
comprehensive manner. Therefore the classes
I have in mind, are included in the definition
of "working journalist".

SHRI K. SANTHANAM (Madras): Your
point is all right. Sub-editors are included .
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SHRI P. N. SAPRU: Therefore my point is
all right and it is dangerous to give this right
of gratuity after voluntary resignation to sub-
editors of newspapers.

Then I would say a word about the Wage
Boards. These will consist of 7
representatives. Two of them will be
representatives of the industry concerned, two
of them will be representatives of the workers
and three of them will be independent repre-
sentatives. I do not see any reason why it
should have as many as seven representatives.
Why is it not possible for you to have only
five representatives—two representatives of
the workers, two representatives of the
employers and a Chairman who should be
either a High Court Judge or a Supreme Court
Judge or a retired High Court Judge or a
retired Supreme Court Judge?

SHrRI BHUPESH GUPTA: Then deadl'ock
will arise. There will be two and two and the
Chairman will be faced with the casting vote.

SHRIP. N. SAPRU: The Chairman will have
the casting vote. He will be an impartial
person or alternatively if you must have three
more representatives, then let the two
representatives who will not be Judges be
nominated by the Speaker of the Lok Sabha
and the Chairman of the Rajya Sabha. That
will provide for the independence of these
members. I would not like these two
independent members to be nominated by the
Government. I would rather entrust the
nomination of these two independent members
to an independent authority like the Speaker or
the Chairman of the Rajya Sabha. It is right in
principle that the Wage Board should meet
from time to time as we are living in a period
of rising prices and cost of living, and working
journalists must get a living wage.

A point that I would like to raise in this
connection is that of the price-page schedule.
Unfortunately  our
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press is in the hands of big business. Most of
the leading newspapers are owned by big
capitalistic concerns. Now it is a tribute to our
working journalists that they are able to
function with the independence that they, on
occasions, display in their articles and
contributions to the press but on principle it is
not right that the press should become a
monopolistic concern. I value very much the
freedom of the press. I am not for control of
the press in any sense of the term but I would
like an opportunity to be given to the small
man who runs newspapers of his own. I would
like opportunity to be given to small
newspapers also to function effectively in this
country. The man with a small newspaper has
not the advantage of capital. He does not get
support from the Government to the extent that
big newspapers get. He does not get
advertisements form the U.P.S.C. or the State
P.S.Cs. for his paper. He has to depend upon
his small resources.

I know that the Supreme Court has ruled
against the price-page schedule. But surely it
is not beyond the wit of our legal luminaries
to find a formula which will enable the price-
page schedule to function properly, consistent
with the law of the land. If you have a proper
price-page schedule it will be possible for the
small newspaper to Compete not on equal but
on somewhat less unequal terms with the big
newspapers of a national character.

3P.M.

It must be remembered, Madam Deputy
Chairman, that the circulation of our papers is
not very large. Newspaper-reading habit is
only just being developed now and we have
the radio as a competitor with the newspaper.
Our journalists are certainly entitled to a fair
wage. Everyone is entitled to a fair wage, but
the burden imposed upon the newspaper
concerns should not be an impossible one. So
far as the big newspapers are concerned,
they will

DEC.
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be able to bear any burden you impose upon
them. But so far as the small newspapers are
concerned, unless you have the price-page
schedule it may n'ot be possible for them to
bear the burdens you are imposing.

So far as the payment of gratuity on
voluntary retirement after ten years and the
concerned provision is concerned, I am for it.
I think a person who has worked honourably,
who was worked efficiently, who has
displayed judgment and ability in the
discharge of his functions, is entitled to
gratuity if he should decide to retire after ten
years of service. In fact, this period of 10
years' service is a little too long. I would have
been prepared to shorten that period and keep
it at seven years.

The Bill also provides for a system of
inspectorate, for an inspection system and
those directors who are in direct control of the
concern have been made answerable for
lapses or offences under this Act. I think that
is as it should be.

Finally, Madam Deputy Chairman, I would
like to say that journalism is a great
profession. It is, as the late Mr. C. Y.
Chintamani whom [ had the privilege of
knowing intimately for as many years as I can
remember, used to tell me, journalism is a
vocation, a calling or a call. Most of the
journalists of the old days used to look upon

this profession as a call. Surendranath
Bannerjee, Ramanand Chatterjee,
Rangaswamy Ayyangar, G. Subramanya

Ayyar, they looked upon journalism as a call,
as a vocation. They did not look upon it as a
profession or business. Today, unfortunately,
owing to the competition that we are facing in
the modern world, some of our journalists
have developed the tendency to write as their
bosses dictate them to. That is regrettable and
that is something which is not in the interests
of our democracy, our expanding democracy
and this we should endeavour by
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[Shri P N. Sapru.] every means to prevent.
Therefore, I would say that our journalists
should remember that the Press is, in fact, the
Fourth Estate. It is a great instrument of
popular education and it is in that spirit, in that
dedicated spirit that they should Work for
raising our journalistic standards and their
professional standards. I do not like
sensational newspapers and I think we have
too many sensational newspapers and I am
sorry, Madam Deputy Chairman, that
occasionally they receive encouragement even
from those wh'o should not give them
encouragement. Thank you.

SHRI K. SANTHANAM: Madam Deputy
Chairman, I appreciate the ingenuity of the
Government in trying to get over the Supreme
Court judgment. But I doubt whether they
have done so effectively because any
journalist resigning on the ground of
conscience, except in the case tof the editor
whei does not want to be dictated to by the
proprietor, is absurd. Supposing an assistant
editor or a sub-editor dislikes the policy of the
editor, can he say, "I dislike the policy of the
editor. So let him change the policy; otherwise
I resign 'on grounds on conscience?" That is
absurd. It is only in the case where th,
proprietor, the so-called money-bag, wants to
dictate to the editor and the editor refuses to be
dictated to and says that according to judgment
such and such ought to the policy of the paper
and then gns, it bec'omes a question of con-
science. I do not think that any or worth his
salt is going to bather about this gratuity of
fifteen days' pay far every year of service. In
all the other cases, this clause will not be
operative at all, because I cannot imagine any
assistant editor or sub-edit'or resigning on
grounds of conscience and he cannot justify
such resignation as being on grounds of
conscience before any tribunal whatsoever.
Therefore, even if the Supreme Court does not
think that this is a sort  of evasion 'of
their
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previous judgment, if a man resigns on
grounds of conscience he must be willing to
sacrifice whatever benefits he was enjoying
There can not be any money paid for
conscience, for acting: according to one's own
conscience. I do not think this is going to be
operative.

SHRI C. R. PATTABHI RAMAN: The hon.
Member may be aware thai David Low, the
famous cartoonist, who cannot come under
any category, resigned with the change 'of the
policy of the management of the Evening
Standard. I have got a n'ote from the ILO but [
did not want to take the time of the House by
referring to it.

SHRI GURUDEV GUPTA (Madhya
Pradesh): When the management changes it is
a different matter. Otherwise how doe, the
question of conscience comes in?

SHRI P. N. SAPRU: The News Chronicle
which was a very great radical newspaper
changed hands and then many persons who
had a liberal conscience did not like to
continue. That is a different matter.

SHRI K. SANTHANAM: A person may not
like the policy and he may resign. I was
working in two newspapers and I have always
said to the people concerned: "If you do not
like my policy then I can always resign." That
is a different thing. If is not a question of
conscience. It is a question of sticking to one's
own principles. I may not like your policy and
I can say I will not serve you. That is a
different matter. No one except the editor has
the right to dictate the policy of the newspaper
and if any-resigns for that and if you say that
he should be compensated for it, T doubt the
wisdom of such proposal. I do not think even
legally this Bill can stand the test of a Supreme
Court judgment because they will say that
every worker must be treated in the same way.
If another man in a factory resigns, why
should he n'ot get the gratuity? Therefore, I
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doubt the validity of this measure but if he
succeeds in the Supreme Court, there is
nothing like that. He may succeed, the clause
may succeed in the Supreme Court but the
journalists will not get any relief from the
Tribunal.

SHRI N. M. LINGAM (Madras): In other
words, conscience is purely a subjective
matter.

SHRI K. SANTHANAM: That is exactly
what I am saying.

In clause 9, I wish the Central
Government had constituted a Wage Board
entirely of three independent persons
because when the representatives of the
employers and the representatives 'of the
journalists are there, the inevitable result is
em-bitterment of relations.

SHRIAKBAR ALI KHAN: That
would be absolutely against the
principles of the Wage Board. Both

should be there.

SHRI K. SANTHANAM: There is nothing
against it because the journalist profession is
a peculiar profession. It is not an ordinary
workshop. Here, it is not a question of
profits and losses. It is the three independent
members who will have to decide and,
therefore, why should you allow them first
to quarrel and then decide?

SHRI AKBAR ALI KHAN; You can also
have compromises. We have done it in the
Steel Wage Board.

SHRI K. SANTHANAM: If there is any
chance, the journalist will himself settle it
with his employer direct. If he is worth his
salt, he will get better terms than any Wage
Board can give him. I know that there are
many journalists who by threatening
resignation can get an increase in pay. It is
so difficult to get good journalists but in any
case, I do not think this is a proper Board for
dealing with the journalists. In this
c'onnection. I dislike the way
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in which people speak about the big papers.
Of course, it is the slogan of Shri Bhupesh
Gupta to speak of press barons on the one hand

and the poor journalists on the other. Madam,
in my experience, in 1932, the Indian
Express had less circulation than the

Communist paper which was circulating at that
time. If the Communist paper had flourished
in the same way as the Indian Express, the
Communist Party  would have become a
press baron. If yours is a small paper and if
your paper succeeds and attains  a circulation
figure of one hundred thousand or two
hundred thousand, then you become a
press baron. Friends  like Shri Sapru
want that a paper should have circulation
ofone thousand or two thousand. What
is the use of such papers? While
monopoly  has to be resisted, we should not
try to suppress growing newspapers and we
should contemplate a time when
newspapers will ~ circulate  in millions in
this country. Onlyin such a situation can
our people get the full benefit of the
newspaper  industry. In other countries,
the circulation is in millions but here we have
got it only in thousands a few in ten thousand
and a still fewer number  touching  the
hundred thousand mark. Therefore, all
these people who plead for the small papers
are for supressing the growth of the
newspaper industry.

SHRI A. D. MANI (Madhya Pradesh): At
the time mentioned by Mr. Santhanam, in
1930 and 1931, there were very few small
papers but now in all the less developed
States, small papers have come up and they
are flourishing. Why should you think 'of
suppressing them?

SHRI K. SANTHANAM: The point is that
now they are small newspapers; when they
become big, they become press barons and so
he would suppress them. That is the plan
today, prevention of the growth of these
newspapers, but this is not a good service to
the newspaper industry. I want all the small
papers in the un-
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[Shri K. Santhanam.] developed areas to
grow so fast that they will have
circulation  in hundreds of thousands.

SHRI A. D. MANI: So that they may be
suppressed by Government when they grow

up.

SHRI K. SANTHANAM: Who wants them
to be suppressed?

SHRI A. D. MANI: That is what the
Government wants.

SHRI K. SANTHANAM: Government
does not suppress them. You want to give
some sort of subsidy to the small papers. You

want the price-page schedule. You are
treating it as a sort of industry like the
cement industry or  any factory. A news-
paper  flourishes  because of the

popularity that it enjoys with  the readers
and a newspaper must seek the popularity of
the readers and try to gr'ow and Government
should not put any limits  on the growth of
a newspaper. The cry of monopoly has no
relevance. In this country there is no
monopoly whatsoever, in the Indian
Express, in the Hindu or  in the Statesman,
and there is no attempt at preventing  the
growth of other newspapers.

SHRI SHEEL BHADRA YAJEE

(Bihar): Question.

SHrRI GURUDEV GUPTA: Madam, on a
point of information, may I ask Mr. Santhanam
a  question? He says that the small
newspapers will  not receive any benefit by
the price-page schedule.  How are the small
papers to grow then? Is it not a fact that the
small newspapers are simply murdered and are
not able to develop due to the bulkiness of the
big newspapers? For instance, English
newspapers give twelve to sixteen pages at a
cost of ten naye paise while the vernacular
papers are able to give only four pages in
seven or eight naye  paise. It is simply the
bulkiness of the big newspaper; that is kil'ing
the small papers and this bulkiness is
simply
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due to the wealth, capital, which they have—
the big shareholders and the big capitalists
who are at the back of such papers. What is
the solution to this problem?

SHRI K. SANTHANAM: [ am quite
willing to have a discussion with the
h'on. Member. There is some point
in what he says but not much because
a price-page schedule will only give
enormous  profits to the  well-estab
lished papers. People who are
reading a paper like the Hindustan
Times are not going to turn over to
another paper because of the reduc
tion in the pages by Government
compulsion. They will pocket all the
profits. Now, for the money that they
get from their advertisement

revenues, they give news, special editions and
all kinds of facilities. They will pocket all the
money without giving any facilities and the
consumers will suffer. I do not wan* to
develop the point. The big papers cannot
displease the advertisers; they cannot
displease the Government. If the smaller
papers have got more coherent, more forceful
and more consistent po'icies, they are bound
to increase. This is what I found in the case of
the Indian Express. It had no circulation when
I took over; and when I gave it up, simply
because of the consistent policy adopted it had
grown.

SHRI GURUDEV GUPTA: I might tell the
hon. Member that the Indian Express built up
its circulation simply because it indulged in
cut-throat competition with the Hindustan
Times. When the price of the Hindustan
Times was 12 nP. the Indian Express sold for
10 or 8 nP. This is the only reason that the
Indian Express c'ould build up circulation.

SHRI K. SANTHANAM: That is in the
latter days. It had neither capital nor
circulation when it started. It had no capital at
all and it had much less capital than the
newspaper which the hon. Member owns.
Here, it is like an engineer or a lawyer. Can
you ask,
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how a beginner who had no money came up to
the top? How did he become a High Court
Judge?

Working foumalists [ 11

(Interruption.)

THE DEPUTY CHAIRMAN: Please, Mr.
Gurudev, let him finish.

SHRI K. SANTHANAM: The problems of
newspapers are many. This Bill has only very
limited scope. So I think that the Wage Board
should have been an independent Board.

There is one other point and it is a minor
one. In proposed section 12(1) it is said here:

"As soon as may be, after the receipt of
the recommendations of the Board, the
Central Government shall make an order in
terms of the recommendations or subject to
such modifications, if any, as it thinks fit,
being modifications which, in the opinion,
of the Central Government, do not effect
important alterations in the character of the
recommendations."

I think this is a wrong procedure. When they
appoint a Board and when it makes
recommendations why not simply accept
them? Because they must have considered
everything before making the
recommendations. Why should the Central
Government want to" have power to make
modifications? And then they say that they
will be modifications which in the opinion of
the Central Government do not effect
important alterations. The question will arise
as to what is an important alteration and what
is an unimportant alteration and it will give
rise to endless disputes either on the part of
the employers or on the part of the journalists.
This Board is a sort of an arbitration board
and when it gives an award, it must be treated
as an award and the Government should not
tinker with it. I hope, though this power is
taken under this  Bill,

1962 ]

(.\Amendment) Bill, 1962 3822

the hon. Minister will be able to give an
undertaking that they will not utilise this
power.

Madam, I hope that the Government of
India will feel content with whatever law they
have made regarding the working journalists
and will let the newspaper industry and the
newspaper profession grow freely. I have no
doubt that the working journalists, if they
form a strong association among themselves,
can get better terms today, in the present
context, than they can get from any Wage
Board or any other Government legislation.
After all. Government legislation tries to give
the minimum wages and I do not want the
working journalists to be content with
minimum wages. They must get fair wages,
living wages, and this they can get only by
internally combining among themselves and
through mutual co-operation. If they are not a
solid united body then they will get very little.
Today the big newspapers are getting so much
profits, and the journalists will be able to drive
hard bargains with them through negotiations
and they can then get the maximum benefit.

Thank you, Madam.
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wfarzg & wiafafa 2 diw 7 3q3.
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SHRI A. D. MANI: Madam, I rise to support
this Bill which has been moved and which
seeks to make substantial amendments to the
Working Journalists Act. 1958. A number of
points have emerged in this debate and I shall
briefly deal with the principal point which has
been made, namely, that the constitution of the
Wage Board under this Bill will have two or
three independent members on it. My friend,
Mr. Santhanam and my good friend Mr. Akbar
AH Khan, both seem to be of the view that the
introduction of these independent members on
the Board would create complications and
would make the reaching of an agreement
between the representatives of the employers
and the employees difficult.

SHRI K. SANTHANAM: I am sorry my
friend did not understand what I said. I do not
want the journalist-members and the
employer-members. I want only independent
members.

SHRIA. D. MANI: I am sorry.

THE DEPUTY CHAIRMAN: I hope Mr.
Mani has understood it.

SHRI A. D. MANI: I understand it better. In
this connection, I may mention here that
precedent is whol-
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ly on the side of independent members being
represented on the Board. I would like to refer
to the House the very fine monograph on the
State Regulation of Minimum Wages by Dr.
Nigam. In. that monograph he points out that
in Great Britain under the Trade Board
legislation, the number of appointed
members—independent members are called
appointed members—had to be less than half
the total number of representatives. In the
Wage Board which will be constituted under
this Bill "there will be a total representation of
seven members, out of which not more than 2J
can be so-called independent or appointed
members. But under the scheme which has
emerged under this Bill three members will be
independents and the rest will be repre-
sentatives of employers and employees, two
on the side of employers and two on the side
of employees. These independent members
will, therefore, have a decisive voice in fixing
minimum wages and Mr. Santhanam need not
have any apprehensions on that score. The
side on which the independent members will
lean, will win.

In regard to such Wage Boards, I
am sorry to say, the expectations of
journalists from the labours of the
last Wage Board have not been ful
filled. As one who has spent about
thirty years in the profession I may
say that the only category of workers,
who have benefited by these Wage
Boards, are proof-readers and those
working in what is called Group E
and D newspapers. The Wage Board's
recommendations and the  subsequent
amendment of those recommendations
by the Government have led to this
result that the wages of proof-readers
have risen, while the employees of
the big newspapers like the Times of
India, the Statesman, the Hindustan
Times—I am mentioning by name be
cause they constitute the so-called
big newspapers in the country—have
found that as a result of the Wage
Board's recommendations  their
emoluments have been reduced.

986 RS—4.

DEC. 1962 ] (Amendment)

Bill, IDG2 3830
SHRI GURUDEV GUPTA: That is correct.

SHRI A. D. MANI: What is going to happen
as a result of further enquiries is that while the
level of salaries will go up in Group E, the
level of salaries in Group A will go down. In
the case, of the Press Trust of India, of which
I happen to be a Director and I have been a
Director for many years, the employees get
much less than what they were getting under
their own agreement. They had a negotiated
agreement with the PTI management and they
found that the recommendations of the Wage
Board and the implementation of them by the
Government by a modification of the
recommendations lefi them in a much worse
position than they were under their own
agreement and they were quite disappointed
with the labours of the Wage Board. I do not
share, therefore, the enthusiasm of working
journalists that much is going to come out of
the recommendations of any future Wage
Board that may be constituted. But there is no
doubt that these Wage Boards have levelled
up the salaries in the so-called small district
newspapers and provincial newspapers.

I would like to make one suggestion to the
Government and to those who may sit on
these Wage Boards and that is, there is no
point in making a recommendation to cover
the entire Indian region. If one studies the
working of Wage Boards in England, one will
find that whenever a Wage Board was
appointed, it appointed a subsidiary Wage
Board for various regions. I do hope that the
Wage Board under this Bill would appoint
State Wage Boards which will go into the
working condit'ons of journalists in that area
and try to make recommendations wh'ch will
be embodied in the final report of the Wage
Board when it is submitted to the
Government. Madam, I would like to go on to
the clauses relating to gratuity. I happened to
be a member of the Press Commission
which
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[Shri A. D. Mani.] recommended that
gratuity should be given to all working
journalists. When we considered the matter,
the point that made a very powerful im-
pression on our minds was that a journalist
was not like any other worker. If he loses his
job, he cannot get a job readily because the
scope of employment in the profession is very
limited. Further, a journalist gets associated
with one newspaper. If a person has been
working with the "New Age" and gets
dismissed or gets retrenched or retired, he
cannot easily find a place in the "Times of
India," because he will be considered a
fellow-traveller or a Communist in disguise
who has been planted by my friend, Mr.
Bhupesh Gupta, in order to create trouble in
the "Times of India". That is the trouble in the
case of a journalist. When he loses his job, he
cannot get a job easily. I would personally like
all persons who have put in more than three
years' service to be given what I would call
severance pay—this is the expression used in
American trade union legislation. The
moment the word "gratuity" is used, we throw
it open to challenge before the Supreme Court
again and I am not sure whether the Supreme
Court would call the clause of the Bill valid,
which stipulates that on a person resigning on
grounds of conscience after three years'
service he will be entitled to gratuity. I would
personally like this to be put in the Bill where
I have not done so in the form of an
amendment. This has been accepted by the
working journalists themselves and I do not
want to go beyond any settlement reached
between them and Government regarding the
conscience clause. The conscience clause is
going to create a good deal of vexatious
litigation because a journalist has got to prove
that it was on a matter of serious policy that
he differed from his employer. While a leader-
writer, while the editor of a paper, while a
reporter, might have differences of opinion
with the proprietor in  re-
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gard to matters of policy, a proofreader and a
sub-editor do not come into the picture at all,
and I do hope that whatever might be the
clauses of the Bill, the employers concerned
would give automatically gratuity to those
who retire after fifteen years' service.

I am glad to say, Madam, that when I am
preaching it, I have practised it too in our
paper long before this legislation. We have
the practice of giving gratuity even to those
who had put in three years' service.

Madam, I would like to make another
suggestion regarding the gratuity provisions
of the Bill. I have tabled an amendment which
seeks to delete those clauses of the Bill which
provide that for persons working in small
establishments, on which there are only six
working journalists, the quantum of gratuity
will be less than fifteen days. I refer the hon.
Minister to page 2 of the Bill. If gratuity is to
be given, it has got to be given on a uniform
basis to all persons. Whether they are only six
in number or whether they are two hundred in
number, is a matter of no consequence.

AN HON. MEMBER: The salary also will
be less.

SHRI A. D. MANI: Yes, the salary also will
be less. The conception of gratuity is that a
man who has put in a certain number of years
of service gets the retirement benefit because
he does not get a chance of alternative
employment. I would not like to make any
distinction between a small and a big
newspaper in thia matter. I wish the working
journalists had taken up one important aspect
of gratuity, and that is, gratuity varies from
paper to paper, should vary from paper to
paper, and gratuity is dependent on the
financial strength of the paper. There have
been a number of Supreme Court judgments
and. judgments of Labour Tribunals which
have laid down that where a concern has got
substantial financial resources



3833  Working Journalists [ 11
and has got the paying capacity, the gratuity
has to be not fifteen days but one month for
every year of service completed. I would like
to see personally that in the newspapers in
groups A, B and C, which constitute the big
newspapers of the country, the newspaper
managements would make provision for
payment of one month's gratuity to all persons
and not fifteen days as has been provided in
the Bill. Even in respect of gratuity there
should have been a different system at that
stage between fifteen days and one month and
not on the lower level as has been provided in
the Bill. I have sought to omit those clauses.

In this connection, I may mention that my
good friend, Mr. Sapru, made a reference to
the Price Page Schedule. I think those who are
not fully conversant with the newspaper pro-
fession and the difficulties of the newspaper
profession may be of the view that the
introduction of a Price Page Schedule would
be an automatic solution to our problems. My
friend, Mr. Santhanam, said that the Price
Page Schedule might not yield the results
expected. As a matter of fact, the Price Page
Schedule will only cut out unfair competition.
There is a good deal of unfair competition
going on, indulged in by the so-called big
newspapers of the country which try to flood
the newspaper market and the reading public
with supplements extolling the virtues of a
product sponsored by the advertiser
concerned. They consume a good deal of
space. Thali newsprint could have been
utilised to meet the rising circulation of small
newspapers all over the country. Now that the
Defence of India Rules have been
promulgated, I would appeal to the hon.
Minister to persuade the Minister of
Information and Broadcasting to bring into
force a Price Page Schedule immediately, and
that is not going to be challenged by the
Supreme Court as long as the present
emergency lasts. Even as it is, the newsprint
position is so precarious that some of the
small newspapers are on the waiting list and
in
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the queue. Newsprint allotments and
conservation of newsprint at the present stage
would not only help the war effort but would
also help the small newspapers which may get
a slightly increased quota.

SHRI AKBAR ALI KHAN: It will not
benefit the working journalists but it will
harm the consumers.

SHRI A. D. MANI: It will not harm the
consumer because the consumer has been
accustomed, thanks to very heavy taxation in
our country, to pay more for the product than
he need pay and he should also pay more for
his newspaper because of the Price Page
Schedule.

Madam, I would like to say here that the
problem of small newspapers is also the
problem of Khadi industry. I had given a good
deal of thought to the subject of helping the
small newspapers and I wanted to put forward
some concrete ideas before this House and the
Government for action at the appropriate
stage. The only way, in which we can help the
small newspapers, is to accept the principle
"of indirect subsidy by the State to the small
newspapers. Now the moment I mention the
word "subsidy"—I would not mention the
word "howls" in this august House but—there
will be protests from all sections of the House
that this means killing freedom of expression
and bringing into existence a subsidised press.
The kind of subsidy that I have in mind is in
the advertising rates which should be
telescopic in character with the advantage
going to the smaller newspaper.

AN HoN. MEMBER: Reverse telescopic.

SHRI A. D. MANI: Yes. Under the present
advertisement tariff, fo, 10,000 of circulation
there is a fixation of rate of 12 annas for the
smaller newspaper. If I were in authority, I
would say that for newspapers below 10,000
circulation, the rate would be Re. 1 and for
bigger papers it will be 12 annas,
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[Shri A. D. Mani.] so that we give more
money to the smaller newspapers to sustain
themselves. I do hope that as a result of the
burdens which Government are going to put
on the small newspapers, Government would
also come forward with a positive plan of help
to the small newspapers.

With these observations, 1 support the Bill.
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Y &) wafed aow ¥ amoAT
AT TH1T WA § IAF AT A g4
I ¥ 92 34 99 % f1939 ¥ gva
gm A& fawa® gro w0 sww
FAT F7 @i J yAmta  qEsrEy
TE F AT AT FG §, ITH
T w+Td E

A AR F A F W O W
QAT T E )

4 pP.M.

Tue DEPUTY CHAIRMAN: Mr.
Gurupada Swamy, are you speaking?

Suri M. S. GURUPADA SWAMY
(Mysore): I gave the name of Mr. Mulka
Govinda Reddy.

& & Frg  af 3w wawE g SHRI MULKA GOVINDA REDDY
- (Mysore): Because of the glare, this side of
WX & ERier 39T gy § o IAey

the House is always neglected.
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THE DEPUTY CHAIRMAN: I do not think

so. 1do not agree.

SHrRi MULKA GOVINDA REDDY:
Madam Deputy Chairman, I rise to support
this  Bill, the Working Journalists
(Amendment) Bill, 1962. The Press
Commission  made  many important
recommendations, some of which have been
accepted and implemented, and some have yet
to be accepted and implemented.

[THE VICE-CHAIRMAN (SHRI M.
GOVINDA REDDY) in the Chair]

This very House had passed the Press Council
Bill in 1956. I really do not understand why
such an important recommendation, which
was accepted and which was incorporated in a
Bill and passed by this House, was not sent to
the Lok Sabha. Why it was shelved, 1 really
do not understand. Instead, the Government
have now appointed a Press Consultative
Committee, the members of which are not
known even in the journalistic world. The
Minister for Information and Broadcasting has
perhaps showered some patronage on persons
who now constitute the Press Consultative
Committee, persons who were not at all
known in the journalistic field. So such an
important recommendation as the Press
Council, which should have been constituted
by the Chief Justice of India, has been
shelved. The Press Council is very important,
particularly at the present juncture when
journalistic standards of newspapers could
have been guaranteed or could have been
regulated in a manner that is healthy for the
«ountry.

In 1958, the Supreme Court set aside some
decisions and held certain clauses of the 1955
Act as void and invalid. I really do not
understand why the Government was so slow
in bringing forward a measure to validate
some of the provisions of the 1955 Act. They
have now brought forward this measure with
retrospective effect from the 1st of July, 1961.
It was urged and I again urge that the
Government should

[11 DEC. 1962 ]
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include a clause or move an amendment that
this will have retrospective effect from the
18th March, 1958, the day on which the
Supreme Court had struck down some of the
carlier decisions.

Regarding the conscience clause, it has
now been adumbrated in this Bill that if a
person has worked for. not less than three
years in a particular newspaper and if he
resigns on the ground of conscience, he will
be eligible for gratuity. I say this time limit
should not have been there. It is quite likely
that after some time, may not necessarily be
after three years, a journalist working in a
newspaper might desire, on the ground of
conscience, to resign. So this time limit of
three years will make him compromise with
things with which he does not see eye to eye.

Again it has been stated that if any working
journalist retires after putting in ten years of
service in a newspaper he will be eligible for
gratuity, and the gratuity he will be eligible to
is fifteen days' salary for the completion of
each year of service in a particular newspaper.
When such is the case, I really do not
understand the validity of the argument that
he should have put in a minimum service of
ten years, or a minimum service of three years
when he resigns on grounds of conscience.
This time limit should be done away with.

In the same clause 3 there is this proviso—

"Provided further that where a working
journalist is employed in any newspaper
establishment wherein not more than six
working journalists were employed on any
day of the twelve months immediately
preceding the commencement of this Act,

(a) three days' average pay for every
completed year of service if the period
.... does not exceed five years;
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[Shri Mulka Govinda Reddy.]

(b) five days' average pay for every
completed year of service ***if the
period.. 1. .exceeds five years *#*",

They give pro rata. These should not have
been there. I would have appreciated if the
Government had applied the' other provisions
uniformly, whether three journalists are
working or six journalists are working in any
newspaper. Particularly in the case of
periodicals, the weeklies or tri-monthlies or
monthlies it is quite possible that the number
of working Journalists in any newspaper
establishment may not be more than six
working journalists. So I would urge that this
discrimination should be done away with.

Coming to the constitution of the Wage
Board, I expected that the Government, or the
Deputy Minister for Labour while moving this
Bill, would have come out with a statement
that the Government has constituted a Wage
Board or is going to constitute a Wage Board
immediately after this legislation has been put
on the statute book. According to the 1958
Act, it is obligatory on the part of the Gov-
ernment to constitute a Wage Board.
According to that Act it should have been
constituted in the month of June Or July. I
really do not know why the Government is
feeling shy of constituting a Wage Board. The
press in general and also the Federation of
Working Journalists have urged on the
Government to constitute a Wage Board. I
would at least expect that the Government
would constitute a Wage Board immediately
after this legislation is passed.

Now, the constitution of the Wage Board is
not very happy. While two persons
representing the employers and two persons
representing the working journalists may be
there, I really do not see any reason why there
should be three independent persons, thus
making the Board very unwieldy. It would
have been better if one
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independent person, who has been a Judge of a
High Court or the Supreme Court, had been
made the Chairman and no other independent
persons appointed on this Wage Board.
Otherwise it will lead to all sorts of
complications. I do not mind, I would even
urge that Government constitute this Wage
Board with one person representing the
employers and one representing the working
journalists and one more, a Judge of a High
Court or the Supreme Court, as the Chairman
of the Board. Another point that I would like
to> urge is that they have already introduced
proposed section 13A which empowers the
Government to fix interim rates of wages for
the journalists. It is a well-known fact— the
Deputy Minister must be knowing it much
better than myself—that the cost of living
index is going up and the journalists are the
worst sufferers: in this respect. I would,
therefore,, urge that under proposed section
13A interim relief should be given and this can
be done only when a Wage Board is
constituted. =~ These  two  things  go
simultaneously. 1 would, therefore, urge the
constitution of a Wage Board and also the
fixing of interim wage* for the journalists.

I also welcome the provision of appointing
Inspectors in this matter to examine, whenever
they feel like, the working of newspaper
establishments, whether they have been
implementing the provisions of this
legislation. I do not understand the validity of
the argument of the Labour Minister that the
journalists working in Government cencerns
or the proof-readers in the Government Press
should not be covered by the operation of this
Bill. He made the argument that they are
getting better facilities and better amenities.
He said that the proof-readers in the
Government Press are working for eight hours
a day and they are getting their salary on the
10th of the month and not on the 1st. The
proof-readers in private employment are
getting benefits under this Act. When such is
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the position, I ask him why this discriminatory
treatment is meted out to the proof-readers
and journalists working in the Government.

Mr. Vice-Chairman, a strange argument was
put forth toy some hon. Members when they
said that they were not seeing monopolistic
trends in the ownership of newspapers in this
country. The Press Commission has given us a
warning that there are monopolistic trends in
the ownership of newspapers in the country.
Sir, we welcome the circulation of newspapers
going up by millions. The position as it obtains
today is that important dailies are being owned
by monopolistic concerns of big business, big
finance, there is a chain of newspapers. And
these chains and cartels are now dictating the
policy of the Government. In a way the
Government is also responsible for the growth
of these chains. They are giving them
unlimited quantities of newsprint. They are
giving them all sorts of encouragement by
giving loans, by allotting plots of land for
these newspaper concerns. On the other hand,
they are not giving any help to the small
newspapers either by way of advertisements or
by way of loans. This is a very serious trend
which we should not overlook. Year after year
the Registrar of Newspapers has been pointing
out in his report that these monopolistic trends
in the newspaper industry are going on. Now,
it is for Parliament to see that these trends are
curbed.

With these words,
Bill.

Sir, I  support the

st §gw wwr (IE WM ) ¢
qAAg  JeEAnger o, 5 fawaw 9
T aST A w99 @Y wa v @
§ o 3 aal & 991 @ gy §
wem )

TR, WE A TARIT T FW
R THFEEr FEr AW Y WEWA
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e e w0 Gfma g dar
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F§—fafgss ¥ qFazar g
giafy @mnfas =7 & og Tea &
fs St TIFT SR TF FImRA
F9 FW L T 3450 fA=TCAIOHi W
gfangy  #%, gaF JfeeFor A saw
¥ Amd o | O 59 IEETT §
AN o7 gwag ™ v gy 91
7 E4 A& AA( B VAT FTH, AR
ATIAC FT AT QIT IST FH, FTE
AT S A AT T ¢ 1 |
g ¥ faa § af) vz, AT 7w
TR T § AT FH @A &
a9 Wad AT T i 7 o
FAHA A, AG 5 I AEAE A
I CAmd ¥ wa §

tw faags § a3 aE) €7 waf
AT W], F I g A A
71 g dSgd Fr oy sy Ot
EIW AT RF WEA F WIT IT A
W T A, I T AT TR R
A AT FAT @ fe o gwe
3 A @ afgw 4 3, v a
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wft A G Fwar | v {70 e
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W s & =w o ¥ e
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Y AT ¥ G g1 w7 mry
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fog Y 79 sraem w &Y g R 9
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qFl AFED dieT T % 1 o
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afga 9 i 3787 g8 avg ¥ T w7
&% W I QAT 97 WEE AR,
foad f& ag w9 St #t wd
BT W farwwiw g o
g0, W A A ey gevm
™ % 9 AT T AT qeE]
WY S AW | g R I e
gt 9 g frepaw § W
IreT ¥y SufeEe fgae § o o
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31 g, g3 awar § Afer F awwar
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g1 T A wd T E gfe-
T AT w@m WY g A gfeewm
#T WET | W g @t HEae
sEAT #Y vE W ar B erwrd #
w1 o & IR IWE AR
T4 grr w7 w1 3w faurw A 57
aFd |

TF I AT I ¥ HIT FE
Mg gy fF Fmn suwew N
sreqT Tt g g )

THE  VICE-CHAIRMAN  (SHrR1 M.
GOVINDA REDDY) : That has already-been
referred to by others.

N pw wx: FWARA %O
FEU ATEATE |

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : We have no time.  You
please conclude.
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[#fr Famrersmre AeTraTast <Yfear)
faa aFdr 81 3HA faw @) &
I fFmram e ag @

"whatsoever other than
ground of conscience".

FRIY WE F A A qF  FEITH( A
W s Fw T § 9 fad
42T & qhE A9 A [T [
g W a3 Fg wEw f fEo3A =
¥ firg fag Bemda 7 wf e &
w4 & w7 st W.C, Anderson T
fevmy “A. Dictionary of Law”
|/ =R e ww g oA
IHH  FTAR T BT AT WA AT
2 39 T q ag Frar ¥
"Conscience.—There are many cases
against natural justice which are left wholly

to the conscience of the party, and are
without redress, equitable or legal.

on the

"Human laws are not so perfect as the
dictates of conscience, and the sphere of
morality is more enlarged than the limits of
civil jurisdiction. There are many duties,
belonging to the class called 'imperfect
obligations', which are binding on
conscience, but which human laws do not
and cannot undertake directly to enforce.
But when the aid of a court of equity is
sought to carry into execution such a
contract, then the principles of ethics have a
more extensive sway."

Wy ez o oI A
qf 2 B 798 =34 & @ dar g
qF  FFATH A FH AT¢ F TR A=Y
a@ ¥ wwrg :w fom ¢ AfEa &
AT WA ST FT AT FAA A W/
e FIAT SNgar 33 AT
Faf @ Iz fY fr——fr oF 0
Wz R TEa ANF =g & g
T qw, o =g o fadiem 7Y
o TEFT FTTU &R, I@ FTHT T
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| oosi WY gAY _pife @ 9y
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g fory 23X ¢ v 3@ <Y syfwy
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[t fawrer e steveTer Al
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arh afen e § 1w ag
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sy awwr Y fis i fear
W | W UE 9% O e
fer  # fer o wifs SR
T ST A 7 T g, SR
W @ §, few o Ea R
AT § ewd W Ay e
an g fe At gw oEdyarE A
wieT W § ag AG §F o

B UKl ¥ aw F AT v §
fir 9t qwra &% fad § 3 o WA
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SuHi R. S. KHANDEKAR (Madhya
Pradesh): Mr. Vice-Chairman I am grateful to
you for giving me time to make a few
observations on this Bill. Most of the points
have already been covered and I do not want
to spend the precious time of the House by
referring to them again. I would, however,
like to touch one or two points which have not
been covered or discussed in this House as
yet.

First of all, I would refer to clause 6 which
deals with the penalties. It runs thus:

"(1) If any employer contravenes any of
the provisions of this Act or any rule or
order made thereunder, he shall be
punishable with fine which may extend to
two hundred rupees."

Further it is also stated that if the offence is
repeated. the fine will be Rs. 500. It has
already been mentioned here that at present
the whole Press is controlled by big persons,
the so-called barons of the jute Press, as our
hon. friend said. So if these big persons
commit any offence, a penalty of Rs. 200 or
even Rs. 500 would be too meagre. I would,
therefore, suggest that this penalty should be
increased and drastic penal action should be
taken so that the offences may not be repeated.
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Next, I would refer to clause which deals
with the subject of Inspectors. Much has been
said about this and we welcome this provision
because so many Governments have found it
difficult to implement this Act on account of
the fact that there was no such provision
previously. I would, however, submit that the
power of appointing the Inspectors has now
been given to the State Governments. The
State Governments are always lukewarm and
not very enthusiastic about implementing
many things, and particularly with regard to
the working journalists. Therefore, I submit
that the Central Government should take
particular care to see that State Governments
do not falter on this matter and that they do
appoint adequate inspectors and have
periodical inspections.

Having said this much, there is the main
question about gratuity, Wage Board and the
exclusion of government servants from the
purview of this Bill. Discussion has already
taken place on these and so I do not want to
repeat what has already been stated. I would
only say that gratuity should be given
irrespective of the number of years of service
and there should be no distinction made. If
there is any difficulty about the Supreme
Court decision, as has been pointed out here,
it cannot be circumvented by putting in the
word "conscience" here. I am afraid if you use
the word "conscience", it will again create so
many legal difficulties and it will be difficult
to implement this Act also. It is also possible
that it may be challenged.

As regards the constitution of the Wage
Board, as has already been stated, the
inclusion of two independent members is
unnecessary, and I am also of the view that
with seven members the Board would become
too big. If we have to do the work well, we
should have a small compact Board.
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One representative of each and a person of the
status of the Judge of a High Court will be
enough. They can meet often. Otherwise, we
see that so many committees are formed and
they do not function and we also cannot
implement their decisions.

Sir, I have a word to say about the delay in
bringing forward this Bill. The Act was
passed four years ago. The hon. Minister
explained that the delay was due to the
decision of the Supreme Court and reference
to the tripartite body but I would like to sub-
mit that Government, which is so very
enthusiastic about issuing ordinances in other
cases, should have come out with an
ordinance in this case also. It was said that
this measure was referred to the tripartite
body but I would like to mention that this Bill
has given satisfaction to none. The employers
say that this Bill has sown the seed of discord,
that it has opened the floodgates of
acrimonious litigation. ~ The  working
journalists say that the draft was not placed
before them and that the provisions are at
variance with the decisions taken at the
tripartite conference. I do not understand this.
When this Bill was referred to that body, I
think some sort of agreement was arrived at
between the two parties.

An hon. Member referred to the
appointment of the Press Council. This
House, I understand had passed such a
measure to which reference was also made by
the learned Dr. Sapru. It was said that this
measure was not implemented. I do not
understand the reasons for this.

Sir, I do not want to take much time of the
House. With these few observations, I
support the Bill.

SHRI N. VENKATESWARA RAO (Andhra
Pradesh): Mr. Vice-Chairman, Sir, being
totally opposed to the ideals of the Jan Sangh,
I thought there would be nothing on which I
could agree with the spokesman of that Party
but I find, Sir, that I am
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in agreement with the opinion expressed by
Mr. Chordia against the nationalisation of the
press. Anything can be nationalised but
certainly not the press. It can be possible only
in totalitarian regime. A free press is very
essential for a democratic society. It is no
doubt true that in a neighbouring country, I
mean Ceylon, measures have * been taken by
the Government to nationalise a section of the
press. Whatever might have been done in
Ceylon, I feel, Sir, and feel very strongly, that
we should never think in our country in terms
of nationalisation of the press for we believe
in a free democratic society. It should,
however, be brone in mind that there is a
tendency, a monopolistic tendency, today in
the press of India. Even the Press
Commission, years back, talked about the
growing monopolistic tendency and today this
is much stronger, faster and more disturbing.

SHRI BHUPESH GUPTA: You still call it a
tendency? It is something much more than
that.

SHRIN. VENKATESWARA RAO: While I
am all appreciation for the Working
Journalists Act which our Parliament had
passed earlier, as also for the measure now
before the House, I believe, Sir, that the real
protection for the working journalists can be
had only when an attempt is made to increase
the opportunities of employment to the
working journalists. As it is, because of the
monopolistic tendencies, working journalists
are having fewer and fewer opportunities of
alternative  employment. In the other
industries, for instance, in the textile industry,
where the labour force runs into thousands,
the workers can start a strike in a big way to
secure justice, but in a newspaper
establishment the number of employees is
very much limited and so these people are not
able to exert as much pressure as the
employees in other industries. On this point I
can speak from my own personal experience.
In a big news-

SABHA ] (Amendment) Bill, 1962 3860

paper which I served for about nineteen of
twenty years as editor, there was a strike and
it was very successful in the sense that except
for one or two, everyone walked out and yet it
was utimately a failure. The staying power of
the journalists is very limited. What is more
important, the chances of alternative
employment are severely limited; they cannot
get themselves absorbed in some other organi-
sation. Is it any wonder, then, that with the
exception of half a dozen or less, practically
all my colleagues went back to the same
employer?

I believe, Sir, that what is essential for the
protection of the rights of the working
journalists is the creation of more openings
for them for alternative employment. This can
be done only by giving all out support and
encouragement to the smaller newspapers.

SHrRI BHUPESH GUPTA: You agree with
me.

SHRI N. VENKATESWARA RAO: There
are a number of ways by which
encouragement can be given for the smaller
newspapers. First, is the method mentioned by
one or two hon. Members here, namely, the
Price-page Schedule. This goes a long way in
giving protection to the smaller newspapers. |
know, Sir, that some <5f the big newspapers
in an attempt to kill a new arrival issue larger
and larger numbers of pages. Ours being a
poor country, people take into consideration
even the resale value of the waste paper. It is
within my knowledge that a big newspaper
recently has sent out canvassers to secure new
subscribers. Their line of approach is this:
"You please read our paper for a month; at the
end of month, giv. us back all the issues plus
twelve annas only." Such unfair practices kill
the small newspapers. If the Price-page
Schedule is introduced, it would go a long
way in g'ving support to the small
newspapers. Secondly. Sir, one of the big
handicaps for the small newspapers is the
present
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heavy cost of imported printing machinery,
especially the rotary. If Government could
think of manufacturing rotaries in the public
sector and supplying them at reasonable
prices, preferably on an instalment basis, this
would greately help the small newspapers,
The third thing to be done to support the small
newspapers is giving them some preference in
the matter of government advertisements. If
these steps are taken, the smaller newspapers
would, I am sure, be able to flourish and
protect the interests of the working journalists.

Working Journalists

I am grateful to you, Sir, for giving me this
opportunity to speak practically at the end of
the debate. There is just one .

SHrRI AKBAR ALI KHAN:
journalists' debate.

SHRI N. VENKATESWARA RAO: There
is just one more point and I will finish.

This is a

My hon. friend, Mr. Mani, while speaking
about the conscience clause said that one
could understand it in the case of editors and
of reporters but it will lead to a lot of con-
fusion and litigation in the case of sub-editors
and proof readers. Of course, I agree with him
when he says that the proof readers can have
no occasion for raising conscientious
objection, but as far as sub-editors are
concerned the question of conscience can, T
think, arise. As somebody has said the power
of the Press is "suppress". It is able to exercise
a lot of power by suppressing vital news when
it suits the purpose of its owners. I know of
some proprietors who give instructions: "Let
not the name of so and so appear; if anything
favourable to so and so is received it should
not be published". So a lot of suppression
takes place. A really conscientious sub-editor
can and should take objection to this. If he
feels that a news item is really in the interests
of the people, he as a conscientious journalist
can object to its suppression. So I believe Mr.
Mani is not strictly correct in saying that
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sub-editors cannot be covered by the

conscience clause.

There are some more points to make but I
do not want to take any more time of the
House. Sir, I extend my general support to
this Bill.

SHrRI C. R. PATTABHI RAMAN: Mr.
Vice-Chairman, Sir, may [ at the outset
express my deep sense of obligation to the
very many useful suggestions that have been
made by hon. Members and I wish to assure
them that they will be given the utmost
consideration. If I may say, so, I deem it a
privilege to have been associated with these
proceedings today because I myself have been
enlightened on many points with regard to the
journalistic profession. We have heard doyens
in the journalistic profession like Shri
Santhanam, Shri P. N. Sapru and Shri A. D.
Mani who all played very important roles in
the jounalistic field apart from their otfter
activities.

With your leave, Sir, I will at the very
outset refer to the pattern of the Wage Board.
It may be of interest toi hon. Members to
know that the last Wage Board touching this
very industry consisted of seven people, three
from employers, three from employees and
ong independent person. Sir, the position is
that the Government of India have set up a
number of Wage Boards in all of which two
independent persons have been associated.
The association of two such persons in
addition to the representatives of the industry
and labour has been helpful in having
unanimous reports from the Wage Boards.
Sir, in all the final Reports from the Wage
Boards in cotton textile, sugar and cement
industries and in all the interim Reports the
recommendations wer, unanimous. Such
unanimous reports greatly help in the
implementation of the recommendations and
as a result, the implementation has been 100
per cent, in cement industry, 96*8 per cent, in
the textile industry and 95 per cent, in sugar
industry. On
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the other hand, as I mentioned at the I very
outset, in the original Wage Board set up for
the working journa-there was only one
independent Chairman and the Report was not
unanimous. Sir, the decisions were of the
majority. There was a minute of dissent by the
representatives of the i'loyers. They dissented
on a num-J?T of points, particulraly those re-
lating to wages, scales and grades, dearness
allowance and location allowance to various
categoi-ies of working journalists. A note was
also submitted by two of the three representa-
tives of the working journalists stating that-the
scales and grades suggested by the Chairman
fell short of their original proposals and
expectations but they agreed to the grades as
this was the first effort to systematise and
regularise the conditions of employment of
working journalists. The parties were not
satisfied and the industry went on appeal to
the Supreme Court challenging successfully
the decisions of the Wage Board. Experience
so far has proved that the association of
independent persons has ">een conducive to
bridge the gap bet-Veen th, views taken by the
industry »nd those of labour and to bring ibout
a reconciliation of conflicting ideas. In the
Wage Boards in England, they also have these
independent members apart from members
representing the employer and employee
interests.

Sir, I am much indebted to Shri A. D.
Mani who referred to Shri Nigam's book
"State Regulation of Minimum Wages".
May I quote two lines from it where he
refers to the English practice. It is said
here-.

"With few exceptions most countries
provide for the appointment of impartial
members or Appointed Members as they
are called in England. There can be no
doubt about the necessity and usefulness
of such members. They act as conciliators
when parties disagree and try to achieve
settlement either by persuasion or by
voting in favour of one
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party. Their presence and power to vote is
an inducement to both parties to reach
agreement."

Then he refers to England and various other
countries and States like Connecticut, North
Dakota, Hungary, Austria, etc. Therefore it is
on this performance that the Government have
come out with this measure sticking to the
pattern which has secured good results.

Secondly, with your leave I will straightway
come to Shri Bhupesh Gupta's point with
regard to the journalists in. the Government.
The position is this. The Working Journalists
Act has been in force from 1955. No
Government working journalist if I may call
him so—I do not include the proof readers in
the Government of India Press about whom I
shall mention later—has in the last seven years
approached the Government stating that the
provisions of this Act should aooly to him. If
proof is necessary, I think it is one proof. I do
not think it is proper to compare the Govern-
ment working journalists—but a reference has
been made—with those in the private sector.
In the case of the Government they are
concerned with the production of certain
periodicals the utility of which is limited to
those who are interested in them. On the other
hand, the working journalists in the private
sector cater to the needs of the public. The
most important condition of employment of
any person is that of security. It cannot be
denied that the security of employment under
the Government is much greater than that in
the orivate sector. Mv learned friend, Mr.
Sapru, will realise that they have got the
advantage of article 311 under which a show-
cause notice has to be given if any action is to
be taken against them.

Now, I will read out some of the benefits
which the Government journalists enjoy
compared to those in the private sector. I will
read about six or seven items. So far as
Government journalists are concerned, thoy
get
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earned leave one-eleventh of the period spent
on duty subject 1o accumulation upto 180
days but leave is allowed upto 120 days at a
time. So far as the working journalist is con-
cerned, it is one month for every eleven
months spent on duty subject to a maximum
of ninety days.

Secondly, half-pay leave. It is 20 days for
each completed year of service on private
affairs or medical certificate. It can also be
commuted into leave on full pay on
production of medical certificate equal to half
the amount of half-pay leave, commuted
leave during the entire service is limited to
240 days. The earned and commuted leave
combined should not exceed 240 days. So far
as working journalists are concerned, it is one
month for every 18 months subject to a
maximum of 90 days. Lesve on medical
certificate may be converted into half the
amount of leave on medical certificate on full
average. Earned and converted leave on
medical certificate on full wages should not
exceed 120 davs. Then leave salary. It is
average of ten months or substantive pay,
whichever is greater, for the Government
servants while it is average of 12 months for
the working journalists.

Hours of work—it is 39 hours a week with
second Saturday off in a month. There is no
doubt, at the moment, due to this emergency
tihere is a slight modification of this rule, but
that is the rule so far as the rule is concerned.
It is six hours per day for day shift and five
and a half hours for night shift. 144 hours for
four consecutive weeks. So far as holidays are
concerned, it is 16 holidays which do not fall
on Sundays plus two restricted holidays in a
year while the working journalists get 10
holidays in a year. The Government servant is
entitled to the C.H.S. scheme on payment of a
nominal fee but no medical facilities are
provided to the working journalists.

For Government servants arrangements for
residential accommodation have been made
and those who are
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not allotted Government accommodation are
granted house rent allowance upto 7| per cent,
if the rent is in excess of ten per cent. No
residential accommodation is provided to the
working journalists, nor any house rent paid.

Gratuity. So far as temporary and quasi-
permanent employees are concerned the
terminal gratuity is one-third of a month's pay
provided he has completed five years' service.
A quasi-permanent employee will in addition
get one-tfliird of a month's pay for each
complete year of quasi-permanent service. So
far as working journalists are concerned, it is
15 days' average pay for every completed
year of service. Retirement gratuity is half
month's pay for eadh completed year of
service subject to a maximum of 15
months pay or

Rs. 24,000 whichever is less. In 5
P.M. the case of death, the family

gets gratuity equal to 12 months'
pay or m the case of those persons who die
before putting in five years' qualifying
service, their families get six months' pay. So
far as working journalists are concerned, I
need not mention at all.

Finally, there is pension. After ten years'
qualifying service, pension not exceeding Rs.
8,100 per annum is admissible. Family
pension is also admissible. In the case of
working journalists no pension is admissible
under the existing provisions of the Acts.

THE VICE-CHAIRMAN  (SHRI M.
GoviNDA. REDDY): How long are you likely
to take?

SHRI C. R. PATTABHI RAMAN: Another
twenty or twenty-five minutes.

THE VICE-CHAIRMAN (SHRI M.
GOVINDA REDDY): Then, we will continue
tomorrow. There is a message.



